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cause the frequency of trains is 15 to 20
minutes and normally the railway level cross-
ing remains closed. It causes great incon-
venience to the people of the area. (Interrup-
tions)

MR. SPEAKER: This type of matters
cannot be raised in the House. You are

simply misusing the time allotted to you.

SHRI PRABHU DAYAL KATHERIA:
Sometimes the patients in serious condi-
tions could be immediately rushed to the
hospitals resulting in untimely deaths and
expectant mothers also could not be pro-
vided medical aid resulting in complications
of delivery cases. Therefore, | urge the
Government to sanction construction of an
overbridge, instead of bridge to mitigate the
sufferings of the people of the area.

[English]

SHRI KODIKKUNIL SURESH (Adoor):

Sir, in Kerala, in the last four months about

hundred cashew not factories were closed
due to shortage of raw cashew nut with the
result that thousands of labourers lost their
jobs and are facing starvation and other
difficulties. In fact the production of raw
cashew nut last year in my constituency and
particularly in Kollam district which is the
centre of cashew nutfactories was very less.
The previous Government in Kerala com-
pletely failed to collect the raw cashewnutsin
the State. Therefore the employees arefacing
miserable conditions. | would request the
Government of India to intervene in this
matter and permit the State Government of
Kerala to import raw cashew nut and to
remove the Reserve Bank of India’s restric-
tions in this regard so that the raw cashew

nut could be imported.(interruptions)
[ Translation)

SHRI TEJ NARAYAN SINGH (Buxar):
Mr. Speaker, Sir, under the Naubarar Trivedi
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award, Umarpur Diara and West Umarpur
Diaraof Bihar have been transferred to Uttar
Pradesh. In that area about 5,000 farmers
are living who build house on cther’s land
and live there. When this village was Gov-
emed by the government of Bihar, the villag-
ers not possessing land were issued ten-
ancy papers under the Bihar Tenancy Act
and they were given right to share-cropping
but since the village has been transferred to
Uttar Pradesh under the Trivedi Award, the
Government of Uttar Pradesh did away with
their share-cropping right and new papers

-are being issued to them. On a visit to the

side the officials found the homes of farmers
already built there and their right to share
cropping. They have got papers now. Re-
cently on a visit the Revenue Minister of
Uttar Pradesh promised the farmers of the
village that all the papers issued to them will
be cancelled.

Sir, through you, | would like to request
the Government of India to protect the ten-
ancy rights conferred on the 5000 poor share
cropping farmers living in the village for a
very long time and they have been issued
tenancy papers by ther two State Govemn-
ments of Bihar and Uttar Pradesh, Uner the
Bihar Tenancy Act and the Uttar Pradesh
Tenancy Act. If the Government of India
does not protect the rights of these persons,
the Government of Uttar Pradesh will not
protect the rights of these persons, the Gov-
emment of Uttar Pradesh will not protect
their rights.

MR. SPEAKER: This matter does not
come under the purview of the Central
Government.

[English)

SHRI K. THULASIAH VANDAYAR
(Tanjavur): Sir, in Tanjore there is an old
bridge over the main Railway line across the
Court Road. This old overbridge constructed
some 50 years ago has become of late too



